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National Green Tribunal, Southern Zone
BEFORE THE NATONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No. 125 of 2021 (SZ)

&

L.A No. 174 0f 2022 (S7)

IN THE MATTER OF:

R. Balakrishnan,
269, Thillatamman Nagar,
Lalpuram Post,
Chidambaram Taluk,
Cuddalore — 608 602 ... Applicant(s)
Versus
1. The District Collector,
Cuddalore — 607 601
2. The Sub — Collector
Chidambaram.
Cuddalore — 608 001
3>. The Commissioner,
Chidambaram Municipality,
Chidambaram, Cuddalore — 608 001
4. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Cuddalore — 607601
5. The Block Development Officer,
Kumaratchi Panchayat Union,

Cuddalore — 608 302



©

6. The Executive Engineer,
The Tamil Nadu Drainage Board,
Cuddalore — 607 601

7. The Tahsildar,
Chidambaram,
Cuddalore - 608 001

8. The Parangipettai Panchayat Union,
Chidambaram,
Cuddalore.

9. Hindu Religious Charitable Endowments Department,
Rep. by its Commissioner,
119, Uthamar Gandhi Salai,
Nungambakkam,

Chennai - 600 034 ...Respondent(s)

Report Filed by the Sub - Collector, Chidambaram

[, Tmt. Sweta Suman, [.A.S., working as Sub - Collector, Chidambaram, is well known with the

facts of the case on the records available at the office, do hereby solemnly affirm and sincerely
state as follows:

1. It is submitted, the National Green Tribunal (SZ), has passed an order dated 11.06.2021
to remove the encroachments of water bodies in and around Chidambaram. The
Encroachments in water bodies were removed by Chidambaram Municipality, Revenue
Department and Police department, and the same was confirmed by the report submitted
by Chidambaram Tahsildar and Block Development Officer, Kumaratchi.

2. It is submitted that, in the Cuddalore District, Chidambaram Taluk, Parameswaranallur
Village Survey No. 129- 1.48.0 Hectares, 0.37.5 Ares is shown in the Exhibit, the order
was issued by the District collector, Cuddalore letter no. V2/48034/2000 dated:
14.09.2000. In the sub-division as follows, the Re- Survey No. has been calculated and
37 persons who have constructed houses and living there for more than 10 years have

been handed patta in the year 2001. At present, at the allotted area 59 persons have built



houses (wherein Hut House — 24, Floor House — 26, Sheet House -

2) according to the statement given by the Tahsildar Chidambaram.

7 and Tiled House —

Survey No. S.F No. | Survey No. S. F?
Village Name before the Area before after the after Re-
field In Re- field Area Survey
classification | Hectares Survey classificati No.
change No. on change
Parameshwaranallur 129/1 1.48.0 Hail 129/1 0.45.50 Pathway
Village
129/2 0.01.00 Natham
129/3 0.00.97 Natham
129/4 0.02.83 Natham
- 129/5 | 0.01.79 | Natham |
: 129/6 0.02.48 | Natham
. 129/7 | 0.05.70 | Pathway |
129/8 0.12.40 Natham
129/9 | 0.59.50 | Pond
129/10 | 0.01.00 | Natham |
129/11 | 0.02.00 | Natham
12912 | 0.04.00 | Natham
12913 1°0.01.95 | Natham
WW Natham
WW Natham
\WW Natham
Ww Natham
_WW Natham
B - 14800
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. It is submitted that, according to the Tahsildar Chidambaram report, the total area is

reserved with the land patta provided for 0.37.30 Ares, patta land holders get road

(U%]

(pathway) facilities with certain space is also provided for the public usage, now the

0.5120 Ares are for the public usage, (excluding 0.45.5 Ares and 0.0570 Sq. metres) the
remaining 0.59.5 Ares is a Pond as per the report.

It is submitted that, in the Survey No. 129/9, a pond is recorded. There are 5
encroachments in the said pond (Survey No.129/9) and to evict the said encroachers, the
Exhibit — 1 is prepared by the Tahsildar Chidambaram and is sent to the Kumaratchi
Block Development Officer, and the letter has been marked as Exhibit — 3.

It is submitted that, after joint inspection conducted by me, Tahsildar Chidambaram along
with Block Development Officer, Kumarachi and based on the report of Block
Development Officer, Kumarachi, the inlet and outlet Channels of the pond have no

encroachments, and there is no outfall of sewage and sullage.

6. It is submitted that, in the said Exhibit — 4, the encroachers at Survey No. 129/9 has been
evicted on 24.04.2023 by the Kumaratchi Block Development Officer, Kumaratchi
Panchayat Union, C. Thandaeswaranallur Panchayat, Parameshwaranallur Village. The

photographs for the eviction carried out, attached along with this report.

WwaM
Date: 2 4.0+ . 2022 Signature : kwﬁ%
with seal -y oSSTANT COLLECTOR

. . CHIDAMBARAM
Verification

I, Tmt. Sweta Summan, [.A.S., working as Sub — Collector, Chidambaram do hereby

verify that the contents of above report are true to the best of my knowledge through records.

Date: 24 .0%F.2022 Signature: W/‘
with seal  ASSISTANT COLLECTOR
CHIDAMBARAM
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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No. 125 of 2021(SZ) &

L.A. No. 174 of 2022(SZ) & 1.A. No. 18 of 2023(SZ)

IN THE MATTER OF:

R. Balakrishnan;

Cuddalore.
...Applicant(s)
Versus i
. 2 ;; ;,
The District Collect%u i, %,
Cuddalore and Ors -
é%w ,5;7 Respondent(s)
Date of hearing: 28032023 o : 'W“ﬁ
CORAM.

HON'BLE Smt. JUSTICE PUSHPA' §ATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s):

For Respondent(s):

Mr. 5. Kolandasamy & Mr. C.S. Saravanan.

Dr. D. Shanmuganathan for R1 to R3, R5, R8 to R10.
Mr. Purushothaman represented

Mr, P. Srinivas for R4.

Mr, S, Sai Sathya Jith for Ré.

Page1o0f3



1. The learned Government Pleader would submit that though the
report is ready, he is unable to upload the same. We have also
perused the original records produced by Deputy Tahsildar who

is personally present before this Tribunal.

2. From the perusal of the records, it is seen that there was a
Government Order viz, G.O. No.168 of Revenue Department
dated 27.03.2000, permitting the water channels, grazing lands,
graveyards, and pathways which were no longer put to use of the
same category has been converted into-Natham and assigned to
the persons who have been already encroaq@é‘d and occupied the
said lands. However, it is stated that thosé{:%yfs""‘%ignees were not

issued with patta till 2021.

]

EX
' ,Admi&edly, pattas were issued to them only uﬁhe year 2021. If

the applicant is aggrieved by the issuance of the'patta, it is open
to him to challenge the same before the approptiate forum.

\
3

. We are only now concerned with the sewage and sullage water
being let into the Kulam which was originally said to be 1.48

Hectares and now shrunk to 0.59 Hectares. If these constructions

by the assignees, who were subsequently issued pattas, are on the

banks of the tanks, the concerned authorities have to ensure that

the letting in of the sewage and sullage water is blocked and clean

up the inlet channels to the tank.

Page 2 of 3
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5. The above referred tank is situated in Re-Survey No.291/1.
this regarq,

SO, in
let the personal inspection be done by the 2w

respondent/Sub Collector or the Revenue Divisional Officer

During the inspection, if any such outfall of sewage and sullage is
identified, let him also take action and file an action taken report.
6. Post the matter on 28.04.2023.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM
O.A. N0.125/2021(SZ) & L
LA. No.174/2022(SZ) & "
LA. No.18/2023(SZ) .-

28t March 2023. Mn.
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Item No.07:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No. 125 of 2021(SZ) &
LA. No.174 of 2022 (SZ)

IN THE MATTER OF:

R. Balakrishnan, Cuddalore

The District Collector,‘ 7%
Cuddalore and Ors. ‘ 5

-..Applicant(s)

...Respondent(s)

CORAM:

“EN rRipu™” ,g
HON’BLE Smt. JUSTICE}PUS%‘\ SATHYAWAWAQNA JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER -

For Applicant(s): o None.

For Respondent(s): Dr. D. Shanmuganathan for R1 to R3, R5 & R8 to R10.
Ms. Aarthi represented
Mr. Sai Sathya Jith for Re.
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1. The Distfict Collector has filed his report dated 01.11.2022. The

report gives in detail the names of the water bodies and the type of

encroachments and the action taken for evicting.

. So far as the Cuddalore Municipal Corporation is concerned, for all

the listed water bodies (15 Nos.), it appears that encroachments are

evicted.

. So far as the Cludambaraﬁl Murumpahty is concerned, it is stated

that the collectloféys,tem and_pumpmg main of the old UGS are not

functioning % perly Hence, the Municxf)al'ip has decided to
implementith: 1;1ew UGS mmChldambaram town. 4 It is also stated

that ad str'atlve sanction has been grante to the tune of

Rs.7562.2 ﬁakhs as#per+G.O. (D)=Noi28/ M"A&%@ (MAIII) Dept.

dated 2%%@20141 The work gwas also aw’éfde b6 M/s. Keyem
Engineerin nter{glses and M/s. Pure E@nro ineering Private

Limited. ork ee comp er&d,ghd Wcheme is put into
>,
beneficial use @A 28: OSIXQE@E%Q “is %g maintained by the
TWAD Board. n% the new %me, 10,000 house service
connections also had been given including the old service
connections. Since the collection of sewage in the old system was
discharged into the open drain at 3 pumping stations, necessary
arrangements have been made to interlink the sewerage collected in

the old system to the new sewage pumping stations.

. Further, the sewage overflow in the old UGS system at 16 locations

has been plﬁgged to arrest the flow of sewage. The details of the
water bodies in which encroachments in Chidambaram

Page 2 of 4



(10)

I\

Municipality’ were removed' were also given in the report. It

appears that the evictions have been made from 2019 till July 2022.

. So far as the Sy. No.129 to an extent of 1.48.0 Hectares in

Parameshwara Nallur Village, Chidambaram is concerned, it is

e

mentloned as Alangkulam in A - Register before UDR. The regort
e ——————— ’/__—-—————-a

~—

dated 14.09.2000 and 34 residents were granted patta and all the
—_— -—

pattadars had built houses’anid’residing in the said area.
. . AR YA -

D ot
AR s s )
3 Ry ¥

. The other varlousw,l(ulams mentioned in, the tabular column are

treated only, gs Kulam / water body while th%% Alangkulam was

S

converteqgl t

0 a GovernmentPoramboke an zen patta to the

1s not known as to whether the Dlstn t Collector had

orltﬁo detsiich conver“‘i\é‘*i'i‘“wheﬁﬁt is

ater body. So,

let the r‘ey ort baj;ﬁled to that -’effect Though thgeereport says that
o
encroach&e%ts mephoned in the columnsWere fullf“" ev1cted let the

, i Al
_f('}‘h\D‘fstrlct Collestorj

ﬁ,'.k"\ig»“ C— i«"w ': o ‘ '//
h )

. The status report fil respondents No.l & 2 dated 04.08.2021

specifically mentions that the Commissioner - Chidambaram

Municipality has taken preventive steps for stopping the discharge
of untreated sewage and sullage water into the inlet channel. Out of
19 Kulams situated in Chidambaram Municipality, 18 Kulams are
categorized as Sarkar Poramboke which are under the control of the

Chidambaram Municipality and only one Elamayakinar Kovil

Kulam is under the control of the temple trustee.
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8. The tabular column given by the District Colle
Periyannakulam - 26 cases, Chinna Anna Kulam - 3 cases and

Gorikutai Kulam - 20 cases. The report is silent about the eviction

ctor has not included

of these encroachments in the above referred Kulams. Let the report

given in detail about the eviction of the above referred

encroachménts on the left out Kulams.

9. The report of the Sub Collector has stated there are 94 cases in
Palaman Kulam, whereas in the eviction chart only 69 seem to have
been evicted as on 04.04.2022. Let the District Collector report also

mention whether subsequently the said encroachments have been

removed from ﬂWalamangulam,, \

) /j’_, 4 "~:"V
'y

giter be listed on 24.»0@:2023.;‘ b
-’%Sd/‘%%

Smta]ustice Pushg'a.!Safglv@)?narayana, M
o

O.A. No.125/2021 (SZ)
L.A. No.174/2022 (SZ)
13t December, 2022. Mn.
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